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22.08.200 Present: Hon'ble Sri LV. Sachidanandaii 
Vice-chairman. 

	

p;LtlOfl 	11 
• 	 Heard Mr C.S. Sinha, learned 

Counsel for the Applicant and Mr M.U. 

Jthmed. learned AddI. C.G.S.C. for the 

Respondents. 

The matter is identical to other 

matters, viz, O.A. Nos. 11512006 

146/2006 203/2006, 204/2006, etc. 

which were filed by the similarly situated 

persons and the same have already been 

admitted and posted for hearing. 

Therefore I am of the view that this OA 

has also to be admitted. Admit. Post on 

18.10,2006. 
in the interest of justice, this 

I Tribunal directs the Respondents not to 

disturb the Applicant till thnex , ath. 

0 	 Vice-Chairman 

/mb 

I 	 ---j 
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23.10.2006 Present: Honble Sri K.V. Sachidanandan 
Vice-Chairman. 

e4- 

p1 	t 

Learned 	Counsel 	for 	the 
Respondents wanted time to ifie reply 

statement. Let it be done. 

Post on 23.11.2006. Jntim order  
dated 22.08.2006 shall continue till the 
next date. 

Ll__~ 

Vice-Chairman 
/mb/ 
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23.11.2006 	Mr.M.U.me, learned Addl.C.G.5. 

C. submits that respondents have decdd 
• to reallocate the applicant against the 

resultant vacancy caused by retirement 

and requires some more •tdxne to file 
reply statement and pass the respective 
orders • Let it be done within four weeks 

post the matter on 22.12.2006. 
In the meantime interim order dated 
22.8.2006 will continue until further 
orders. 

Vice-Chairman 
bb 

22.12.2006 	Respondeits are granted further 

fcur weeks time to file reply statement. 

Post the matter on 3.1.2007. 

Interim order shall continue till such 

time. 	 - 	

- 

Vice-Chairman 

/bb/ 
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C.G.S.C. is granted further time to file 

reply statement. 

Post on 2.3.2007, interim order 

shall continue till then, 

\/ee-(.hairnn 

CA 1T 
9.2.2007 	Mr,M.U.Alirned learned Addi. 

2.3.07, 	Four weeks time is granted to the 
V 	 -- 

bTce'Y 0-  
7L  
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counsel for the respondents to file 
swritten statement, post the matter on 

Men 	
Vice 0h r. 

13.03.2007 . 	Heard learned counsel for the 

Farfies.Judgnent delivered in open Cot, 

liepL in spite s,iieeLb. 

The O.A. is dismissed as infructuous 

in terms of the order. No costs. 

Member (A) 
	

Vice-Chairman 

/bb/ 

/- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No.218 of 2006 

DATE OF DECISION:13.03,2007 

Shri Malay Bhusan Acharjee 
.....................................................Applicant/s 

Mr.C.S.Sinha 
........................................................... . ............ 	Advocateforthe 

Applicant/s 

- Versus - 
U.O.I & Others 

.....................................................Respondent/s 

Mr.M.U.Ahmed, AddI.C.G.S.C. 
......................... . ............................... Advocate for the 

Respondents 

[O)1l 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

THE HON'BLE MR. TARSEM LAL, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 	 s/No 

Whether to be forwarded for including in the Digest Being compld" 
at Jodhpur Bench & other Benches? 

Whether their Lordships wish to see he fair copy 
of the Judgment? 	 )s/No 

i c e - C,ha I 	ember (A) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 218 of 2006 

Date of Order: This, the 13th day of March, 2007. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN. 

THE HON'BLE MR. TARSEM LAL, ADMINISTRATIVE MEMBER. 

Shri Malay Bhusan Acharjee 
Son of Late Kumud Ranjan Acharjee 
Resident of Ramkrishnapalli 
79 Tilla, Agartala 
P.S. East Agartala 
Dist: West Tripura. 

Applicant. 

By Advocates Shri C.S.Sinha. 

- 	- Versus- 

Union of India represented by 
the Comptroller & Auditor General 
of India, 10, Bahadursha Jafar Marg 
New Delhi - 110 002. 

Principal Accountant General (Audit) 
Meghalaya, etc. Shillong. 

The Accountant General (Audit) 
Tripura, Kunjaban, Agartala. 

Senior Deputy Accountant General (Audit) 
Office of the Accountant General (Audit) 
Tripura, Agartala. 

• . Respondents. 

By Mr.M.U.Ahmed, AddI.C.G.S.C. 
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At Ik 

0 RD ER (ORAL) 

SACHIDANANDAN, K.V.(V.C.): 

The Applicant, a Senior Audit Officer (Group B Officer), is 

working in the office of the .Accountant General (Audit), Tripura, 

Agartala. As per option, so asked to exercise vide letter dated 

21.04.2004, Applicant opted for Tripura cadre. But ignoring his 

option 'and also without taking option for deficit officers as per policy 

decision, the Applicant was posted on deputation to the deficit office 

of the Accountant General Audit), Manipur, Imphal, which is 

challenged in this O.A. The Applicant has sought the following main 

reliefs: - 

"(a) To set aside the Order in No.Estt.1/Order 
No.58 dated 08.08.2006 so far as the 
Applicant is concerned. 

To set aside the Order in No.Estt.Order 
No.189 dated 09.08.2006 so far as the 
Applicant is concerned. 

To declare the Policy for separation of 
Common Cadre of Group - B Officers in the 
A.&E and Civil Audit Offices in North-East 
Region is unreasonable and unjustified so far 
as the absence of deputation period and the 
provision of maximum age for deputation as 
per Appendix-5 of the Fundamental Rules are 
concerned. 	' 

To direct the Respondents to allow the 
Applicant to continue in the Office of the 
Accountant General, (Audit), Tripura." 



3 .  

We have heard Mr.C.S.Sinha, learned counsel for the 

Applicant and Mr.M.U.Ahmed, learned Sr. C.G.S.C. for the 

Respondents. When the matter came up for hearing today, 

Mr.C.S.Sinha, learned counsel for the Applicant has produced a copy 

of the order dated 02.01.2007 passed by the Deputy Accountant 

General, Office of the Accountant General (Audit), Tripura, Agartala 

and submitted that reliefs, as prayed for, have been granted by the 

Respondents, and therefore, Applicant does not want to pursue the 

O.A. any further. Learned counsel submitted that his submission may 

be recorded and the O.A. may be closed. 

Accordingly, we record the submission of the learned 

counsel for the Appliáant. A copy of the order dated 02.01.2007 will 

also be kept in record. Since the relief has been granted to the 

Applicant, the O.A. is dismissed as' infructuous. 

In the circumstances, there shall be no order as to costs, 

(TARSEM LAL) 	 (K.V.SACHIDANANDAN) 
ADMINISTRATIVE MEMBER . 	VICE CHAIRMAN 

Th 
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IN ThE CUTTRAL A F.*E TR 	AL 
OUWAHTIBCH 

DT(1TsT 	 11t' 	& 19. r 	, 

Shri Malay Bhuri Acharjee. 

]c P. 

- VERSUS - 

)Union of India and 
a thers. 

.,. • RESOP  

INDEX 

S1.No Partia1r. 

1• Syflope.s. 

 L±t of Dates. 

 Oricinal &p11catiDfl. 

 Annexure - 
Copy of letterdated 
24.3.2006, 

 Annexure - 2. 
ODpy of Policy decie ion 
for reparation of coron 
Cadre of,  Giup - B 0 fficers. 

6, Anneo.1re - 
Cony of letter dated 
21.4, 2006. 

7 • Ann exu re-h 
cpy of Option of the  
Applicant dt. 24.4.2006. 

8, Annexure - 5. 
Copy of the 0xer dated 
08.08.2006. 

 Anne,zre - 6. 
Copy of the oxer dated 
09.08,2006. 

 Annexure _Z 
Copy of rel ev a.1 t port ion Of 
ippendix - 5 of PUntinental 
Th..il e. 

11, Annexure -, 
Copy of letter dated 
15.12.2005. 

PgeNo e. 

1— g 

so— t 

14-11 

 20 

ODntd. - P/2. 
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S1No.. Pi- 1 •, 	 PgeNo 

	

• 12. 	Vakalatiarna. 	 • 

130 	Notice to C.c-.S.C., C.A.T., 

	

• 	 •• 	 Submitted• 

( c.s. Sinhe) 
M!rocate 
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Sli 	 ZN THE CTRAL A1411STRAVE TRIBUJL 
QJWAHA'IT 

0.A, NO, 	OF 20o6 A.EY. 

Shri Malay Bhusan Acharjee. 

	

.. .•. 	 R ICTT1, 

- VERSUS - 

Union of India and 
others. 

	

• 	RPON1DE !i 

SYNOPSIS 

The Applicant ±s the Sr. Auciit Officer (Grp - B 
Officer) of the Office of the Accountant General 

- 	 (udit), 'rripu ra, Agartala. 

By a letter dated 21.04.2004 he was asked to exercise 
option aid he opted jbr Tripu ra Cadre. a t içiorng 
his option for ripura and el withct taking option 
lbr deficit Offices es per Policy 1ecsion, he was 
posted on deputation to the deficit office Of the 
Accountant c-eriera]. (?adit) • Maniur, Bmhal. 

The Arplicant is aggrieved by the order dated 08.08. 
2006 and by Order dated 09.08.2006 as he Was allocated 
as well as released ibr the deficit office of the 
AcCJntait General (Audit), Me.iLr,ir, IrntThal. He had 

no other option thai to zppmach this Fbn 'ble 
Tribunal.. 

Hence, this E1catiofl seeking justce. 

(J-J 1 L 
C. S. SINHA 
ArWOCATE 



IN THE CENTRAL AtM INI S TRKrTVE TRIBUNIJJ 
CUWAHAIT. 

0. A • NO. 	0 F 2 006 A • 

Shri Mely Bhuei Atharjee, 

... 	APPL ICNT1  

- VERSUS - 

Union of Iflc1i 	fld 
others. 

RESPON I)1 T 

LIST OF 

050101973 - Joiec1 a.N.1ditOr/(J.t. Clerk. Peely 
holding t,he poet o f Sr. ttid! t Officer. 

21104.2006 	Ci rr,jlr No. Ett,(i,i)/O7. 

24.04.20D6 - Opted ibr the Office of the AcCCFJ 

Generl (13idit), Tripura, Agart1 

,082006 	OrcierNo. Eett.1/OrerNo.58. 

09.08.2006 -. Order No. Ettt,Order No.189. 

• 	 (GJr4J/Lc 
C. S. SINHA 

• 	 AD'OCAIE 



IN E C1TRAL Att4I?STRAtVE TRIBUNIJ  
iArzri B1CH 

(AN JP?LICA'TON UNDER EEC. 19 OF T!E It4INISTR!!vE 
TRIBUNLS ACT, 1985). 

ORIG]N?L JPpLIC)PION NO. .......0F2006 A.D.L 

B EWE 

Shr! Malay Iusan Acharjee, 
S/O.Lt. Kumud R&ijn Acharjee, 
Resident of Rekrisflpa3iiT, 
79 Tilla, Agartela, 
P.S. East Agart&.a, 
DLstrlct West Trizra. 

'PLIC1I T 

- VERSUS.- 

Un o n of I ndi a, rep resented by 

the Ornptrnller & M& tor General 
of India, 10, Babrtha JafarMarg, 
New Delhi - 110002. 

Principei Accountant General ()idt), 
Meghalaya, etc., Shillong. 

The Accountant C-eieral (Audit), 
'rripura, Kunjbgi, Agartala 

Sen±or Dquty Acountgi t General ()w'jt), 
Office of the Acco.intant Gener&. (Audit), 
Tripu ra, Agartal a. 

1. PTICULARS OP 111E ORT)Efi.AINS T 
WHICH A22LISATION IS MAI : - 

The Applicant is aggrieved by the orters, nely, 

Not. Estt.1/Order No. 58 dated 08.08.2006 end No. Estt. 

Order No. 189 dated 09408.2006, 

Contd. - P/2. 
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JURIStOCTION 0 F THE LI). TRIBUNAL : 

• 	 The Appl±cant declares that the a1hject matter Of 

this epplcation fells within the jurisdiction of thit 

Ld. Tri binal. 

LIMITATION :- 

The pl±caflt declares that the inuned orciers 

clat& 08.08.2006 afld 09.08.2006 have been passed w!th(Y.t 

giving an oportunLty to the Arplcerit to represeni 

ageinst them. 

4, FACTS OF 'tHE CASE 

4.1 That the A.pliceflt joined the Indii Audit end 

ACCOUntS Darteflt aeNiditOr /U.t. clerk on 05.01.1973. 

Presently he holds the post of,Sr Audit Officer. Hit 

present age is bit 56 years S months. 

4 • 2 That the ieqondent Authorit±ee briulated a pOlicy 

for separation of Ornmon Cadre of C-xup - B Officers in 

the A.& E. aid Cv±l Audit Offices under the North East 

Region xunicated vc1e letter No. 144-NGE( WP)/i7...2O4 

dated 24.03.2006. 

Copies f letter No. 144NGE( 7PP)/17-2004 

dated 24,3,2006 aid the policy for sqare-

tLon of Common cadre of (-r.-.B 0 ffcers are 

enclosed aSX1flGtre - 1 & 2 repective1y0 

Contd. - P/3. 
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4.3  That the S r. Depu ty Account en t C en eral (Au), Trii.i ra 

vide letter No. Eett,(Au)/2 dated 04004.2C6 asked option 

frti the ApplLCt pirt.zgt to tile policy. But later  on by 

separate Ciralar bearing No. Ectt.(Zu)/07 dated 2E 04.2006 

the Applicant was asked for exerd.cing f re-sh opt!on arid the 

Aptlicant made his option on 24.04.2006 Ibr the Office 02 

the Accountant General (kKlit), !rriu ra. 

ODpies of letter dated 21.4.2006 and 

option made on 24.4.2006 are enclosed 

as Ann.2Mre 3 &4 retpectvely. 

4.4 That without paying  heed to his option ro exercised, 

vide order bearing Not. stt.1/0rder No.58 dated 08.08.2006 

the cervices of the &nplicent has been placed on de,utation 

in the Office of the Accountant General (Z*ic.t), Manipur' 

Inhat and belbre doing that no option f*,r the dei!.cit 

office as per policy was taken ftom .  the iplLcarit 

Copy of the order dated 08.08.2006 is 

enclosed aS AnnMUre - 

45 That on the llow-ing day,  i,e. on 09.08.2006, the 

Jppl±cant was released effect2.ng from 09.08.2006 vde order 

No. Ectt.OrderNo.189 dated 09.08.20o6 

Copy of the order dated 09.08.2006 is 

enclosed as Anne.ij - 

contd. - P/4. 
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5. GROUIRMPDR RELiEr : * 
5,1 Rr that the Respondents introdiced a PolLcy DeaLson 

for separation of Cire of,  C-rp B Officers and for that 

pUrpose qpt±on from the k,l!cant was cafled for and the 

Applicant opted for Tripura and not any -tere else. Hence 

the ±mpugned orders dated 08.08.2006 and 09.08.2006 are 

antrary to his optLon. 

5,2 For that the Res,onc1ent Authnrities did, not aek for 

option from the Applicant as regards his posting to 0-ef.cit 

office as per policy. Hence the orders dated 08.08.2006 e,ld 

09.08.2006 are the orders against the i,olicy dcision. 

5.3 For that the policy has been fo!mulated on wrong 

premises that there was a (mmon Cadre of C-zp -. B Of i.cers, 

5.4 For that age - of the Applc ant' is a vital one, which 

ci.ight to hve been oDns±clered before putting him for 

- 	deputation, LflaflUCh as Appendix - 5 of the 	ment1 

&les stipulates that dqutation dhould be restricted to the 

Officers below 56 years of aCe. The A1jc&1t' r, age is 

presently 56 years 5 months,, 

Copy of relevant portion of Appendix - 5 

of the Rincisnente1 Rules is enclosed a 

Annere - 7.. 

contd. - P/S. 
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5.5 Fbr that the Resondent Authoiitiee are very muth 

a•zare &xzit the maximum age for deputation shall not be 

exceeding 56 yeers anc! thit is evLdent from the oDmrnunlca-

tion of the Ministry of }bme Affairs to the Office of the 

Acintant C-eneral (A.&E.),, Trirura, Agartzl a dated 15.I2 

2005 on the subject of selection of staff on deutation to 

Pay& Acoc,,.znt v DLvlsion, D.G., ?.S.F., New Delhi fbr the 

post of Sr. AcaDunts Officer/Accaints Of f!.cer in ZW,Tr!pura 

'1 

Copy of the letter dated 15.12.2005 is 

enclosed at xnn. evi re  8. 

5.6 •Pbr that in the polcy there is no ihisper abut the 

term of dutatLon aid the maximum age of deputation for 

oonsicieratioi in the policy and lbllowlng this the iuthoritie 

have çr,t spe lb r arbitrary exercise of power aid to put  

the ApIllicant to non-optee place putting him to Lrreparable 

injury at the verge of retirement. 7b this extent the poiLcy 

decision of the Authorities ±5 unreasonable and unjustif.ec. 

5.7 For that as for nonmetioning of dutation period in 

the policy, v±rthslly the dutation in question of the 

AppliCant emaints to be a pennenent transfer and non-mention- 

ng of the de?utation period vit!ates the.Pol±cy Dec!son 

of the Reondents. 

5.8 	br that in case of transfer on dqutation to 

Contd. - P/6. 



station the kp1icant cight to he given orportunity for 

option, bit the )p1icaflt has not been rLven that scone. 

DETAILS OF R1EDIES ExHA1jSTED- 

The Arplicant s t z t es that the orler for deutaton 

was made on 08.08.20D6 and the re1epse oixer was made on 

09.08.2006 and therefore, he had no ecpe for x mcthg 

rep rese n t atio n against aich alb±trary vc tion of the jut?ori-

ties rather opted br prnaching this }n1e Trithnal 

for q.zick justice. 

MATTEFS NOT PREVIOUSLY PILED OR 
PDINC- BEFORE ANY OER(X)URT:. 

The kplcar)t declares that he has not previously 

1Lled any Application / Writ Petition / Suit before any 

other (burt end/or Authority end/or eny other Bench of the 

Hon'ble Tribinal in respect of the Eubiect matter of this 

instant aplication or y A,plicaton / Writ Pettiofl / SuLt 

±S pending with any of then, 

z).e RELI EPS SOUC4FF FOR : 

Under the facts and cira.imstances stat& aknove.. the 

Applicant most respectfully prays that the Honbl e Tribjnl 

may be pleased enou to ec.±t this plication, cell for 

the recrs of the case and upon hearing the parties be 

pleased to grant the fol1oqing reliefs to the Applicant : 

Contd. - P/7. 



To set asIde the Order In No. tt.1 Order No'58 

dated 08.08.2006 so far aS the kp1Lcent is 

concerned. 

To set asIde the Order in No. Brett,order 110.189 

dated 09.08.2006 so far as the Appllcent is concerned. 

To deci re the Policy for separation of 0mmon Cre 

of Gmup ? 0ffcers In the A.&E. &1c9 CIvtl Awtt 

Offices in North - East Regioi is unreasonal,1 e and 

unjustified so far as the bsence of c1qutation periád 

and the plz)vision of m&cirnum age for dqutation as per 

k,pencx - 5 of the Rndnentei Tules are concerned 

'lb direct the Respondents to allow the i,1cent to 

continue in the Office of the Acntent cner1OiciEtt) 

Trii ra. 

To grant any other re1ef / reliefs which the Ron' hie 

Tr..binal may deem fit and pxoper. 

9 • INTERIM ORDER P RAYED FOR' 

To stay operation of the Order No'. Estt'.1/Order No,58 

dated 08.08.2006 end Release Order No. Eett.Order No.189 

dated 09.08.2006 pendinc dIsposal of thie Original Applica-

tion so far as the Jplic ant is concerneci 

10. The ApplIcation is filed throucj Ld. Advocate 

Mr•  chencirasekhar Sinha. 

contd. - P/B. 
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Partia.1ars of Pote1 OxerNo 

	

	7OO2M 
. ••..•..•••.•. 

dated 

LIST OF .WLOSU 	:- 

)S stated in the In(Ec. 

VERIF ICATION 

- 	I, .Shr!. Ma1r Ehu san AcharJee, S/O.Lt. Kurnud 

Rejn Aàharjee, reic1ent of PnkrihnEpt1±. 79 

Agart1a, P.S. East Agartela, D!et.ct - West Tripu ra, 

Apt,llcant, !o hery declare Pod state that t!v statem1ts 

made in P aragrephs . .1 t.°. '...,....... are tme to my know- 

ledge and I have not vmppresred eny rnaterLj fact', 

And I sign this verification this 	dzy 

of 7uçust, 20D6, 



BY SPEED POST 

No. 144-NGE(App)/.1 7-2004 

OFFICE OF THE 
COMPTROLLER AND AUDITOR GENERAL 

	

I . 	OF .1DIA• 
46, 

10, BAHADUR SHAH ZAFAR MARG, 

	

NewDe1hi-110OO2 	. 
DATE 240306 

The Pr. Accounthiit General (Audit) 
• 	 Meghalaya, etc. 	. 	 . . 	. . 

Shillong 	. 	 . 	. 	 .. 

• 	 Subject:. Separatk'n of common cadre of Group 'B'. •offfrersin the 
• .. A&E. and Civil Audit Offices in North East.Region. 

Sir, 	.. 
1 am to forward herewith the policy for separation of common 

cadre of Group 'B' officers in the A&E and Civil Audit offices in N&th Eat 
Region alongwith a format of option form. It is requested th9tresh. options 
may be obtained from all the existing Group 'B' officers be1Ongug to 
common cadre under your cadre control for pnnaneñt transfr to the Civil 
Audit offices m the North East Region mtimatlng them the 4e strength of 
each office and they may be allocated to the concerned offic on the basis ........... of their seluonty-cum-options exercised by them as per .mstruction contained 
inpara3 ofthepolicy. 

2. 	The junior officers in each cadre who are not likely to be 
accommodated . in the concerned offices as per options ex reised by them 
may be poSted on deputation basis to the deficit officesas per instñictions 
contained in para 4 -  of the policy. . •. 

3 	The action taken.report should be sent to us by 15.52006. We 
intend to have the separated cadres in place as on 0 106.2006.. 1  

4 .. . 	Caveat in the appropriate courts of judicature may be filed in 
cotisultation with your standing counsels. A format of the Caveat is enclosed 
herewith. 	 . 	. 	. 	. 

Enclo: As above. 

Yours faithfully, 

(Mmsh Kuniar 
Assistant Comptroller ait 

AuditGi'rnral 

• 	 I. 

• 	 • 
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. 	• 

• 



S 	
S 	 A-L2c 

Dw' 
Policy for separation of common cadre of Group 'B' officers in the A&E 

and Civil Audit offices in N.E. jjon. 

I 	One time option fot allocation to a particular office may be called for from the 

existing Gtoup 'B' officers belonging to common cadre by the present cadre 

controlling authorities i.e. PAG (Audit), Meghalaya etc., Shiflong and AG (A&E), 

Assani, Guwhati. The optees shall be required to indicate their preference. 

II 	Vacancies Jin. combined cadre may be proportionately distributed among all the 

concerned offices and the existing staff may be allocated to various offices against 

the required strength i.e. sanctioned strength minus vacancies proportionately 

distributed in each cadre. 

Ill 	Permanent posting of Group 'B' officers of common cadre against the required 

strength of various Civil Audit/A&E offices shall be made by the respective cadre 

controlling.authorities strictly on the basis of the seniority of the officers, who have 

exercised their option for allocation to such offices, irrepective of their base office. 

IV 	If the number of optees for a particular office is more than the required strength of 

that office, the excess persons in each cadre (SAO/AO/AAO/SO), who can not be 

accommodated in the.office of their preference against the required strength of that 

offices as per their seniority, shall be posted on deputation basis to the offices for 

which number of optees is less than the required strength of that office viz deficit 

offices. if sufflcient volunteers are not available for such posting on deputation 

basis, the junior most persons in excess of required strength in each cadre Shall be 

sent to deficit office on deputation basis. No willingness shall be necessary for this 

purpose but deputation allowance shall be payable. However, they may be asked to 

give their preference for such posting mentioning the names of deficit offices ahd 

ac fr q.q po.ssb1. *ht t S&I o.ca'1l1 rha bCv 
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posted to the office of their choice on the basis of their seniority on availability of 

subsequent vacancies against the required strength in such offices. The surplus 

opt'ecs slall also forth part of the cadre of their office for which 'option was 

exercised by them. 

V 	If the number of optees for a particular office is less than the sanàtioned strength of 

that office all the optees' shall be allocated to that office. The remaining vacancies 

shall be filled Sup by deputation of surplus optees as per guidelines laid down at IV' 

•above. The vacancies arising due to repatriation of the deputationists to the office 

of their cloice will 'be filled up by the concerned offices as per provisions contained 

in the Recruitment Rules for the concerned posts. 
S 

VI 	The promofions to roup 'B' posts after the separation of cadre shall be made by 

the concerned offices from amongst the eligible officers of their office. However, in 

surplus offices no 'ftirther promotion will'be made till all the surplus optees posted 

to deficit offices on deputation basis are accommodated in these offices. 

VII 	Direct rectuitrnent will be done in the deficit offices only against the requisition 

already pledIto be placed to Staff Selection Commission. 

  

-'S 	 •••S  



(V 
OFFICE OF TIlE LACCOUNTANT GENERAL (AUDIT) 

• 	 TRIPURA::AGARTALA 	 () 

Circular No. Estt (Au)/07 	 Dated: - 21-04-200. 

CIRCULAR 

In continuation of earlier circular No. Estt (Au)12 dated 04-04-2006 regarding separation of 

common cadre of Gr.'B officers'fdr permanent transfer to Civil Audit Offices in the North 
East Region with effct from 01-06-2006, all Section Officers, Asstt. Audit Officers, Audit 

• .j 	 , •f 	 . 

Officers, Sr. Audit OificeJrs in Gr. 'B' Cadre are fequested to exercise their fresh option in the 

enclosed revised fothiat on ór.before. 26-04-2006. 
This supersedes the earlier circular dated 04-04-2006 to the extent mthtionèd above 

• 	 ..• 	 '••4 

Copy of the followin,g letters/format are enclosed for information and pecessay action. 

Revised form of option. 
HQ. Letter No. 190 - NOB (App.)/l 7-2004 dated 17-04-2006 regarding clarification on 
policy paper. 

(Authority: Sr. DAG's order dated 2 1-04-06 at P1 I  N of file No. Estt (Au)/1-49/Separation of 
cadre/2005-06) 

Sr. Deputy Accountant General (Au) 

Memo No. Estt (Au)/1 -49/Separation of cadre/2005-06/126-29 	Dated 2 1-04-2006 
Copy' to: - 

Secretary to AG 

PA to Sr. DAG (Au) 

All Sr. AOs/AOs 

All AAOs/SOs. 

Sr. Audit Offlcer/ Admn. 

oil
, 	 •• 

i 

CDccm.erns and ScatIngEDP AUMy DocUnhnLetIeai.dnc  
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FORM OFOPTION 

In the event of sëphrationof existhtgomTfl0flCte for Group 'B' posts 
of Sr AO/AO/AA0/SO of the A&E/ Civil Audit officcs of the Indian Audit & Accounts 

Dcpaitnient located in the North East, I Shril S, zi(/) S'VAA' '  U ~AN 
..................working in the office of the .......... 

as 1kr144. (designation), knowing fully that the 

option so exerctsed shall be final and no further change in the option shall be allowed in 

any, case, do hereby opt to be finally allocated to the following office(s) in order of 

preference: . S S  

Office of the ACCO 	 L)' 
2 

Date:f' M ....j2Ob  

Staxion:, AF&rk4 . 

amek'Y... 
Designatioll 	... 

oio u 	
(3,T UTI& 

• 	 Ard-4 
Employee No........................ 
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• 	OFFICE OF THE 

Pit ACCOUNTANT GENERAL (AUDiT), 
MECIIALAYA, ARUNACaARAI)ESR  AND 

• MiZORAM SHILLONG - 193 001. 

No Est.IiOrdcr No. 58 : 	 i)ated: 8th August, 2006 

Consequent upon the scparation of the coffimon Group 'B Cadres of the offices 

of the Pr. Accountant General (Audit), Assain, Guwahati , P.. Accountant Genral (Audit), 

Meghalays, Arunachal Pradesh and Mizorain, Shillong, offices of the Accountant 

General(Audit), Tripura AartaIa., Accountant General(Audit),MafliPUr, Imphal and 

Accountant Geneal(Atidit),Nagalafld, Kohhna, into the offices of the Pr. Accountant General 

(Audit), Assam, Guwahati, office of the Pr. Accountant General (Audit), Meghalaya, 

Shillong, and offices of the Accountant Gcneral(AudiO, Tripura, Agartala, Accountant 

General(Audit),MafliPW, Imphal, Accountant (3eneral(Audit),Nagaland, Kohima, Accountant 

Geneial(Audit),ArUIulchal Pradesh, Itanagar and Accountant General(Audit),MiZOraIfl, 

Aizawl, the following Sr. AOs/AOs/AAOS/SOS are placed permanently in the offices as 

shown in Annexure-I to Xxviii excluding the names appearing in Annexure XVL 

in respect of the 20 AAO'S whose names appear in Aniiexure XVI, the order 

of posting to the Ofo Principal Accountant General (Assarn), Guwahati is on a purely 

temporary basis as their case ia sub-judice. 

Lists showing the names of the officials placed on deputation to the deficit 

offices on the basis of seniority/options are shown In Auuexures-XXIX to XXXIX. 

The placement of the offiçiapermanentl 	 i basis in the 

separated offices will be with effect from 09/08/2006 

on permanent allocation to the offices of the Pr. Accountant General (Audit), 

Assazn, Guwahati, office of the Pr. Accountant General (Audit), Shillong andY ffices of the 

Accountant Generat(Audit) Tripura, Agartala, Accountant Genetal(Audit),MafliPur, Imphal, 

Accountant General(Audit),Nagalafld, Kohhna, Accountant Gencmi(Atdit),ArUflh1c11fl1 

Pradesh, Itanagar andAccountant Gencral(Audit),MiZoram, Aizáwl, the officials will sever 

'.3 	 all links with the common cadre and will hav&no connection with other offices of the Pr. 

• 	Accountants GencraliAccountants General (Audit). They will be liable to perform all duties 

and functions connected with audit including assignment to peripatetic audit parties of the 

• office to which they have been allocated. They are also liable to be transferred to 

Branch/Zo±w.l offices already in existence or to be formed in future and thywhcrc within the 

• 	State where they are permanently allocated/placed on deputation. 

0 •  
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The officials who are pxsently on deputation to other offices will be pgsteçl on their 
repatriation to the offices to which they are permanently allocated as per their semonty and 
option exercised by them If no vacancy is available in such office on the date of repatriation, 
the junior most person in the concerned câthe in that° ottice will be sent on deputation to 
deficit offices. S  

The inter-se seniority of persons in the sepatad office will be shown in the 
gradation list of that office, The seniority ofihe officials who will be on deputation to the 
deficit offices will be shown by the office for which they have exercised their first option... 

Sd!- 
F.rpiilAceountaut General, 

Mem.o No EsttlfAudit/12-31/2006-07/2021-2025 	 Dated: 8th  August, 2006 

Copy forwarded for information and necessary action to:- 
The Pr. Accountant General (Audit), Aasm, Maidaingaoi, Beltola, Guwahati 
He is requested to release the ofliôials who were placed on deputation to other deficit 
offices. In respect of personnel allotted/deputed to office of th 	. Accun t General 
(Audit), Arunachal Pradesh, tanágar and office of the Accountant Genea1 (Audit.), 
Mizoram, Aizawl they 'are to initially.  ;report to the O/o Pr. Accountant General 
(Meghalaya), Shil1oninitialiy.  
The . Accountsitt General (Audit), Tripura, Aartula. He is requeWd to release 
the officials who were placed on deputation to other deficit offices. In respect of 
personnel afloued/deputed to the office of the Accountant Genetal (Audit), Arunachal 
Pradesh, Itaitagar and office of the Accountant General (Audit), Mizoram, Aizawl they 
are to initially report to. the O/o Pr. Accountant General(Meghalaya), Shillotig.. 
The. Accountant General Audit), Mnipur, ImphaL He is equestcd to release 
the officials who wereplaced on deputation to other deficit offices. In respect of 
personnel allotted/deputed to the office of the Accountant General (Audit). Arunachal 
Pradesh, Itanagar and office of the Accountant General (Audit), Mizorarn, Aizawl they 
arc to initially report to the 0/a Pr. Accountant Gcrieral(Meghaiaya), Shillong.. 
The Accountant General (Audit), Nagaland, KohimL..: He isrequesled.to. release 
the officials who were placed on deputation to other deficit offices. In respect of 
per'sonneF aiJo 	deputed lathe offiec of the' Accountant General (Audit), AIUnaCIISI. 
Prudesh,!tanagar and offlce of the Accountant General (Audit), Mizorain, Aizawl they 
are to initially report to the. O/o Pr. Accountant Gcneral(Meghalaya), Shillokig. 
The Princtpai Director (Stth), office of the Comptroller and. Au 1itor General of 
India, .10, Bahadur Shah Zafar Marg, Indraprastha Head Poet Office, 
New Delhi - 110 001 .; 

Sd/ 
S 	 Principal Accountant GeneraL 



 Shri Samaresh Ranjan Das (opted for Mea1aya_only) 
 Shri Ashish Kumar Achaijee (Opted for Assam only) 
 Shri Dwijesh Ranjan Saha ( 

Opted for Assam only) 
 Shri Tapan Kurnar Haldar (opted for Assam only) 
 Shri Kalyan Kr. Das (II) (opted for Assam only) 

4 

4, 

O/o The Accountant General (Audit).. Arunachal Pradesh, Itanagar 

ANNEXURE-XXXI 

I. Shri Pranb Kr. Dey (opted for Meghalaya) 
 Shri Satya Prasad Biswas (opted for Meghalaya) 
 Shri Paresh Achaijee (opted for Meghalaya) 
 Shri ShankarLalPaul (opted for Assam only) 

O/o The Accóüntánt General (Audit).. Na2aland. Kohima 

ANNEXUREXXXJI 

1 Shri Hiten Chandra Dutta ( Opted for Assam only) 
2 Shri Kamaleswar Bora 

( 
Opted for Assam only) 

3 Shri Ashutosh Deb (Opted for Assam only) 
4 
5 

Shri Ajit Kr. Saha (opted for Meghalaya (jut)  and Assam(20d) 
Shri Tapan Kr. Ray (opted for Assarn) 

6 Shri Rabindra Mazumdar (opted for Assam) 

O/o The Accountant General (Audit), Mizorum, Aizawl 

ANNEXURE-XXXHI 

H 
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OIo The Accountant General (Audit) Manipur. Imphal 

ANNEXURE.XXXIV 

(ffl 

I Dipan Kuinar Das ( Opted for Assam only) 
2 Malay Bhushan Aebaijee ( Opted for Tripura only) 
3 Ranadhir Singha( Opted for Asam only) 
4 Shri Sahadeb Ohosh ( Opted for Assam only) 
5 Shri Bikash Roy ( Opted for Assam only) 
6 Shri Subhendu Chakraborty (Opted for Assam only 
7 Shri Sujit Kuniar Deb ( Opted for Assam only) 
8 Shri Jadab Chandra Das (Opted for Thpura only) 
9 Shri Bimal Kanti Bhowrnick (Opted for Assam 1st and Meghalaya-2 °) 

THE FOLLOWING AUDIT OFFICERS ARE PLACED ON DEPUTATION 
ACCORDING TO THE DEPUTATION PREFERENCE EXERCISED BY THEM 

Olo The Accountant General (Audit) Manipur. Imphal 
• 	

ANNEXURE-XXXV 

Shankar Sevak Da.s (Opted for Tripura only) 

O/o The Accountant General (Audit), Mizorain 

ANNEXIJREXXXVI 

T I 	Man La! Das (opted for Meghãlaya only) 

/ 

,•'••• 
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• 	 PHONE : 235-4359 
FAX (0381)235-4749 

OFFICE OF THE ACCOUNTANT GENERAL (AUDIT), 
TRIPURA, AGARTALA 

PIN-799006 
Email : agautripsancharnet.jn 

Estt. Order No. .1 	 Dated, the 9th  August 2006 

Consequent upon the separation of common Group 'B'cadres of the offices of the Pr. 
Accountant General (Audit), Assam, Guwahati, Pr. Accountant General (Audit), Meghalaya, 
Arunachal Pradesh, and Mizoram etc., Shillong, offices of the Accountant General 
(Audit),Tripura, Agartala, Accountant General (Audit),Manipur, Imphal and Accountant General 
(Audit), Nagaland, Kohima, Accountant General (Audit), Arunachal Pradesh, Itanagar, and 
Accountant General (Audit), Mizoram, Aizawl communicated vide PAG(Audit), Meghalaya, 
Arunachal Pradesh & Mizoram etc., memo No. Estt.I/AudjtJ12-31/200607120212025 dt. 80i 

August 2006 (copy enclosed) the following officers are placed permanently in the office of the 
Accountant General (Audit), Tripura, Agartala, w.e.f. 9th August 2006. 

(I) 	Sr. Audit Officers 
.,,. 

1. Shri JaharlalSahá 

[

. 
3!. 

Shri Niranjan Cha.ndra Das 
ShriDilipKi. Choudhur( at present 9nption) 

 Shri Rabindra Nath Ghosh 
 Shri Jogendra Devnath 

 _ 
ShriBjjitendrNaryancho2i  

 
8 

.2 hi* alKntiKar çatpresent on deputation) ______ 10. ShriManas Bhajee 
Ii. Shri Subinay Paul. 
12. ShriSubhas Cit Bhowmjk 

...... 
(H) 	Audit Officers 

I. 	 Abhij it  
Shri Shubash Ch. Das at 
Shri Gati Railan Paul 
Shri Amar Krishna Dutta 

on deputation 

FIitIi1 

,*. 
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(III) Asstt. Audit, Officers 

• ____________ 	___________________ ____________ 
I.  Shri Tapash Cli. Majuinder  

 Shri KalyanKr. Das (I) 
 Shri Kirit Kr. Dutta 
 
 

Shri SantoshDebnath 
Shri Animesh Mãzumdar 

. 	. Shri Anil Baran Dutta 
 ShriPradipDe  

 Shri Parimal Dutta Choudhury 
 Shri_Ajoyendu_Deb  

 ShriArunendaBikashjy 
  Shri Phani Bhusan Mitra 
 Shri Nakul Das 
 Shri Dwijen Kr. Sutradhar 

14.. Shri Anin Ch. Nath 
 Shri Karunarnoy Nath 
 Shri Jayjp9hosh 
 Smt Sanchali Roy 

18. . Shri Sarit Kr. Choudhury 
 Shri Debabrata Bhattachadee 
 Shri Dipankar DC)' (II)  

 Shri Manasij Chakma 
 Shri Jayanta }3aran Roy Choudhury 

(IV) 	on Officers. 

1  •.: 	•. 	_________ 
 

_____________________________ 
Shri Sanjoy Sengupta  

 Shri Partha Sarathi Chakraborty 
 Shri Swapan Nandi 

On permanent allocation to the office of the A.G (Audit), Tripura, Agartala, as 
mentioned above the officials will sever all links with common cadre and will have no 
connection with other offices. 

2. 	The following officers are placed on deputation to the deficit offices as mentioned 
below: 

(I) 	Sr. Audit Offleers 

 Shri 	Malay 	Bhushan 	Acharjee 	(opted 	for 
Tripura) .  

Accountant General (Au), Maniour, 
imphal 

 Shri Jadab Chandra Das (opted for Trioura) Accountant General (Au), Man ipur, 
- ....- ........... ---------- --...--..-----.-. ............... 

iphal 
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(H) 	Audit dificers 
: 

I. 	Shri Shankar Sevak Ds (opted for Tripura) 	Accountant Geteral (Au), Man ipur, L 	 Imphal 

3. 	The following officers are allocated permanently to the Office of the Pr. Accountant 
General (Audit), Assam, Guwahati. 

(I) 	Sr. Audit Officers 

1. 	Shri Saj al 	Chakraborty 	 I 
(H) 	Asstt. Audit Officer 

Th 
Shri Asit Dey 
Shri Nirodë Chàkraborty 

kk 
Shri SajalChakraborty, Sr. AO, Shri Malay Bhushan Acharjee, Sr. AO and Shri Jadab 
Chandra Das, Sr. AO stand relieved of their duties from this office w.e.f. 09-08-2006 
afternoon. 

Shri Asit' Dey, AAO and Shri Nirode Chakraborty, AAO stand relived of their duties 
from this office w.e.f. 09-08-06 afternoon. 

Sr. Deputy Accountant General (Au) 
Memo No. Est't '(Au)/l -49/Separation of cadre/2005-06/869-929 	Dated 9.8.2006 

Copy to: 
All Sr. A.O/A.O/A.AO/S.Os 
Pr. A.G.(Audit), Meghalaya, Arunachal Pradesh & Mizoram etc., Shillong. 

I. 	Pr. A.G (Audit), Assam, Guwahatj 
A.G (Audit), Manipur, Imphal 
Notice Board 
Socretry to the Accountant General 
PA to the Sr. flAG 
Bill Group 	• 
PAO/Local • 

Sr. Dy. Accountant General (Audit) 
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APPX.5J 	 DEPUTATION WITHIN INDIA 

	 D 447 

What is the speèific public interest involved in the 
proposed extension? 	... 

Whether the concurrence of lending organization/ 
individual concerned has been Qbtai1ed for the 
proposed extension? 	... 	 ... 

Efforts made to select a suitable replacemeilt for 
the Officer?  

According to Recruitment Rules can the postbe 
filled up by promotion? If so, . ard there any 
eligible officers available from the feeder cadre (if 
there is one) and if so, why are .they not being 
considered for promotion instead of seeking 
further extension for existing incumbent? 

Any other relevant information considered 
necessary 	... 	. 	

... 	 ;.. 

Signature and Designation 
of Administrative Authority 

Deputation should be restricted to officers below 56 years of age.-
The Recruitment Rules in respect of a number of posts provide for appoint-
ment to the post on deputation (including short-term conttact)/transfer. The 
existing instructions relating to cases where this method of recruitment is pro. 
vided do not provide for any upper age-limit for eligibility for appointment by 
deputation (including short-term contract)/transfer. This sometimes results in 
appointment of persons who are left with very short service before retirement. 
It is desirable that appointments of such persons :are avoided as during this 
short span they would be unable to contribute'effectively to the organizations 
where they are appointed. . . 

2. The matter has, therefore, been examined'in consu1tatin with the 
UPSC and it has been.decided that the maximum age-limit for áppointmnt by 
deputation (including short-term contrtct) and absorption shall be not exceed-
ing 56 years as on the. closing date of receipt of applications by'the.UPSC or 
the Minitry/Depai-tmentJOffjce, as the case may be. ,-Thi§ fact should, there-
fore, be clearly mentioned in the circular inviting applications for filling up 
vacancies by this method of recruitment. 

7 [ G.I., Dept. of Per. & Trg., O.M. No: AB 14017148/92-Estt. (RR), dated the 17th November, 1992. 1 
SECTION II 

Revision of Central Secretariat (Deputation on Tenure) Allowa nec (CDTA) to officers of organized Group 'A' Services.on their appint- - ment as Under Secretary, Deputy Secretary and Director in the Central 
Secretariat under the Central Staffing Scheme.—The Central Secretariat 

.. :•,. 
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PAD/1-270/BSF/2005-6/6437-39 
Govt. of India 	 A 	

- Ministry of Home Affairs  

Directorate General Border Security Force 
Pay and accounts Division 

(Geni. Adinn Section) 

Pushpa Bhawan, Madangir 
New Delhi- 110062 

Dated, the 15 December 2005 

The O/o The Account General 
West Bengal, Kolkata 

The O/o The Account General (A & F) 
Tripura, Agartala 

Sub: - SELECTION OF STAFF ON DEPUTATION TO PAY AND 
ACCOUNTS DIVISION, DG BSF NEW l)ELHI FOR THE 
POST SENIOR A CCO UNTS OFFICER/A CCO UNTh 
OFFICER IN ZAP TRIP URA 

I am to state that Pay and Accounts Division, Border Security Force 
requires the service' of suitable officers/Accounts Officer at lAP BSF Tripura 
in the pay scale of Rs. 8000-275-1350017500-250-1200 respective by transfer 
on deputation basis. The quaifIcations, experience and other conditions for 
the post are furnished below: 
Officer under the Central Government: 

(a) (i) 	Holding analogous posts on regular basis in the parent 
cadre/Department; or 

'ii) For the post of Sr Accounts Officer with two years service in the Grade 
rendered after appointment thereto on regular basis in scale of pay or 
Rs. 7500-250-12000 or equivalent in the parent cadre/department; or 
for the post ofAccounts Officers with two years service in the Grade ren-
derëd after appointment thereto on regular basis in the scale of pay of 
Rs. 7450-225-11500 or equivalent in the parent cadre/department: or 

To 
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('iii) With seven years service in the Grade rendered after appointment thereto 
on regular basIs in the scale ofpay of Rs. 6500-200-10500 or equivalent 
in the parent cadre/department for consideration for the post of Senior 
Accounts Officer; or with five years service in the Grade rendered after 
appointment thereto on regular basis in the sc/ac of Pay Rs. 6500-2 00-
10500 or equivalent in the parent cadre /department for consideration 
for the post of Accounts Officer; and 

(b) Possessing any of the following quaifIcations 

A pass in the Subordinate Accounts Service or equivalent examination 
conducted by any of the Organised Accounts Department of the Central Gov 
ernm ent. 

Successful completion of training in Cash and Accounts work in the 
institute of Secretariat. Training and Management or equivalent and experi-
ence in cash , Accounts and Budget work. 

(c) The maximum age shall not be exceeding 56 years. 

The deputation, which is for a period of one year in the first instance, is cx -
tendable up to three years and is governed by usual deputation terms. The duties of the 
Senior Accounts Officer/Accounts Officers in the Internal Audit Party('IA1) at Fir HQ BSF 
Tripura are of extensive touring. The officer selectedfor this post should be willing to under 
take extenive touring and he able to conduct internal audit of Cash, Stores and other ac- 
counts of Border Security Force. 

It is requested that names of volunteers willing for deputation may please be forwarded 
along with the copes of ACR5 and vigilance clearance certfIcate for last five years at an 
early date. 

An early response in the matter will be highly appreciated. 

(I. R. CHOBDAR) 
Asstt. Director(A/Cs) 


